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New Delhij this the ' day of cember, 1997,

HOM'BLE MReS.R. AOIGE, VICE CH AI AN ( a)

HON *BfL E .RS, LaKSHNI SUAfAIN rTHaN , T^EHBERD)

3nt, 8^i Khsfina,
1/0 Sh ri Bhup an dar N gn d KhEfina,
working as Asstt. nistrsss,
lak Grows School,
lorthsrn Railway 3harp^i»
Di s 11. Os h ra dun. UP

«>i w i u • I o JLO • rici J, j. HI cS/ o • • <AJL\J ̂  « JU f

Oistt, Oshradun, UP , .«. Applicsn t,

(By Adxo cater Shri S. K. Sauhnoy)

\/e rsua

Union of India through
Secre tary.»
Railway Board,
Rail Bhau^,
New Delhi.

2, General flanager,
Northern Railway,
Baroda House,

New Delhi,

3, Chief Personnel Officer,
Northern Railway,
Acting 03 Executive Governor,

Oak Grove School,
3 harp ff»i,
Distt, Dehradun,

4, firs, S.B.Bhgskar,
Head flistress.
Oak Grove School,
Northern Railway,
3 harp an i,
Oistt, Oehradun .•...Respondents,

(By Ad\iO cater Shri R,L. Ohawan )

3 u ncn EN T

HpN ' BL E fi R, S. R. A 01GE. VI CE CH al Rfi aN f a1

Applicant impugns respondents' order dated

25,2.97 ( Annexurs-a1 ) grao ting extension of service

to respondent No,4 for six months w.e.f, 1,3,97

and prays for consideration for the post of Head

Mistress 3unior School Oak Grove School, 3harpani,
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- 2 -

note that during the pendant^ of the present

OA, re^ondent hgs been given a further extension

of six months beyond 1»9,97 vide respondents*

order of said date (Annexure-R3) which will

expire on 28«2«98«

2» ',J9 have hsard Shri Ssuhney for the

applicant and Shri Dhgwan for respondents.

3» Adnittedly the aforesaid post of Head

distress is a selection post. Respondents also

admit that Respondent No,4 who waS promoted to the

said post through selection on 31,12,92 continued

to work on that post till 28,2,97, her normal

date of superannuation# They seek to justify

their grant of extension to her on the aforesaid

post on the ground of her efficiency and

high quality of her u^irk, Respondents also contend

that on the aforesaid post in an excadre post,,

applicant has no enforceable right to be ^pointed

to that post. As the rules require the post to be

filled up through selection, respondents are

not acting according to rules when they retain

Respondent No,4 on the said post by giving her

repeated extension* beyond her date of superannuation.
They shall not give her further extension beyond 28,2.9
4,, Accordingly, we dispose of this OA with

a direction to respondents to initiate action well

in time to fill , up the said post strictly in

accordance with the Rf^y after considering the

case of all those eligible csndidates coming within

the rone of con side ration^ such that the selected

c^didate is in a position to join the post on 1,3,98,
No costs,

—■ A. j^,i^( MRS. LAKsmi SUAMINaTHaN ) ( S. R.ToIgV)
MB»I3£:r(3) vice chaiftianCa)


